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3. An observation was made vide Order dated 77.07.2017 that the

cases in respect of R-1 and R-5 were enlisted for hearing on

75.02.2017, however, the Learned Counsel has informed that

those matters have now been fixed for hearing on 16.03.2077,

4. In the interest of justice, this matter is now also listed for hearing

on 16.03.2017 to examine whether all the cases can be
I obn dau;ara 

consolidated/ by one Common Order. Date is duly

communicated toboth the sides. 
M.K. SHRAWAT.

02.03.2017. MEMBER (IUDICIAL)
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